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Date of Order 

1.11.2(11)0 

Orders 

Mr.P.P.Mathur- Prc·:·:y c.f Mt-.R.tJ.l>lathur- Counsel 
for applicant. 

Mr.S.S.Hasan - Counsel for respondents. 

The learned counsel for the resp~ndents filed 
interim reply and stated in the interim reply that 
the applicant has already been promoted on the post 
of CTI vide order dated 18.2.2000 on the baeis of 
his seniority on regular basis. 

In view of the eubmiesions made by the learned 
cc.uneel fc.r the respc.ndente, the cc.uneel for the 
applicant seeks to withdraw the O.A with the 
liberty to file a fresh O.A, if so advised. 

In view of the above, we dispose of the O.A as 
withdrawn with the liberty to file a fresh O.A, if 
so advised. 

No order as to costs. 
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(N.P.Na\·lani) 
Member (A). 
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(S.K.Aganval) 
Memb~r ( J). 


